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PRINCIPAL BENCH, NEW DELHI
MISCELLANEOUS APPLICATION NO. 102 OF 2025
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SURENDER APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH & ORS. eeeee... RESPONDENT(S)
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ANNEXURES

2. COPY OF THE NOCS ANNEXED HEREWITH
AS ANNEXURE A-1

3. COPY OF THE CTE DT. 27.11.2013 ANNEXED
HEREWITH AS ANNEXURE A-2

4, COPY OF THE CTO DT. 12.03.2020 ANNEXED
HEREWITH AS ANNEXURE A-3
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COPY OF THE CTE DT. 21.09.2020 ANNEXED
HEREWITH AS ANNEXURE A-4

COPY OF THE CTO DT. 23.08.2024 AND
LETTER DT. 02.09.2024 ANNEXED HEREWITH
AS ANNEXURE A-5

COPY OF THE SHOW CAUSE NOTICE DT.
28.10.2024 ANNEXED HEREWITH AS
ANNEXURE A-6

COPY OF THE GOVERNMENT ORDER DT.
07.07.2017 ANNEXED HEREWITH AS
ANNEXURE A-7

COPY OF THE LETTER DT. 14.11.2024
ANNEXED HEREWITH AS ANNEXURE A-8

10.

COPY OF THE APPLICATION DT. 22.11.2024
ANNEXED HEREWITH AS ANNEXURE A-9

11.

COPY OF THE CTO DT. 10.12.2024 ANNEXED
HEREWITH AS ANNEXURE A-10
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 142/2024

IN THE MATTER OF:

SURENDER APPLICANT(s)
VERSUS

STATE OF UTTAR PRADESH& ORS. +.....RESPONDENT(s)

RESPONSE ON BEHALF UTTAR PRADESH POLLUTION CONTROL

BOARD IN COMPLIANCE OF THE ORDER DT. 06.08.2025 PASSED BY

THE HON’BLE NATIONAL GREEN TRIBUNAL

I, Ankit Singh, aged about 38 years, S/o Sh. Ajit Singh, presently posted as

Regional Officer, UPPCB, Ghaziabad, do hereby solemnly affirm and state as

under:-
1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

present affidavit.

29 AUS 2025
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

i. Proceedings in Original Application

3. That in the Original Application the Al-Nasir Export Pvt Ltd. was
impleaded as Respondent No. 3. That the Hon’ble Tribunal disposed of
the said application vide order dt. 16.08.2024 directing as under:

“21. In view of the report filed by the Joint Committee, the present
original application is disposed of accordingly with the direction to
respondent no. 2-UPPCB to periodically monitor the operation of the
slaughter house by the Project Proponent for ensuring requisite
compliance with the environmental norms and direction to respondent no.
3-M/s. Al Nasir Export Pvt. Ltd. to carry out further plantation
particularly of aromatic plants on the boundary as well as inside the
premises of the slaughter house.

22. A copy of this order be sent to the Member Secretary of respondent
no. 2- Uttar Pradesh State Pollution Control Board and respondent no.

3M/s. Al-Nasir Export Pvt. Ltd. by email for requisite compliance.”
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ii. Miscellaneous Application by Industry

4. That subsequently, amiscellaneous applicant has been filed byM/s Al-
Nasir Export Pvt Ltd situated at Bhoorgarhi Dasna,Ghaziabad, U.P.
seeking reinstate and revalidate the consent to operate dated 23.08.2024
issued by UPPCB for operation of integrated meat processing plant with

modern abattoir (Slaughterhouse) at extended capacity.

II. NOCS AND CONSENTS GRANTED TO THE UNIT

5. That it is humbly submitted that initially the unit had established a meat
processing plantafter obtaining NOC from UPPCB and District
Magistrate, Ghaziabad ondated 11.08.2008 & 25.07.2007 respectively.

Copies of the NOCs have been annexed herewith as ANNEXURE A-1.

6. That subsequently, the UPPCB issuedConsent to Establish (CTE) to the
unit dated 27.11.2013 forestablishment of Modern Slaughterhouse with
capacity the slaughteringof Buffalo-200 Nos/day and Sheep/Goat-100
Nos/day..

A Copy of the CTE dt. 27.11.2013 has been annexed herewith as

ANNEXURE A-2.

‘\\
N} . .
ima\ s ".,;That in pursuance to the above mentioned CTE, UPPCB has issued
s/ )
. Q'\;'fj Consent to Operate to the unit on 12.03.2020 with capacity the
i ey
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slaughtering of Buffalo-200 Nos/day and Sheep/Goat-100 Nos/day, with
validity up to 31.12.2024.
A Copy of the CTO dt. 12.03.2020 has been annexed herewith as

ANNEXURE A-3.

8. That thereafter, the UPPCB issued CTE on dated 21.09.2020 for the
installation 6.0 TPH (Tons per hour) PNG and multi-fuel (Rice husk and
Wood) standby boiler in the unit only. Further as per specific condition
no. 01 of the CTE, it is imposed that there will be no increase in the
production capacity, process, raw materials etc.

A Copy of the CTE dt. 21.09.2020 has been annexed herewith as

ANNEXURE A4,

9. That further, the UPPCB issued CTO dated 23.08.2024 for production of
frozen meat-114MTD, co-product tallow-12MTD and MBM-30MTD
using live buffaloes 200 nos per shift and sheep/goat-100nos/Shift as raw
material only. Subsequently the project proponent got its amended CTO
wrongfully in collusion with the then Chief Environmental Officer,
Circle-1 vide letter dated 02.09.2024, wherein it is mentioned that in

P et piace of the earlier permission for 200 Buffalo/Shift and 100 Sheep &

AN
% cp - .. .
\’L\EGoat/Shlft, it shall now be read and treated as permission for processing
h&fma b Iy

; ks / ol i
W o / of maximum 200 Buffaloes/Shift (i.e., 600 Buffaloes per day) and 100
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Goat/Sheep/Shift (i.e., 300 Goat/Sheep per day), resulting in production
of Frozen Meat — 114 MTD, Tallow — 12 MTD, and MBM — 30 MTD.
Copies of the CTO 23.08.2024 and letter dt. 02.09.2024 have been

annexed herewith as ANNEXURE A-5.

IHI. SHOW CAUSE NOTICE DT. 28.10.2024 ISSUED BY UPPCB

10.That the UPPCB issued a show cause notice dt. 28.10.2024 to the said

>
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unit. That the said notice states that in compliance of the order dated
17.02.2017 passed by the Hon’ble Supreme Court of India in Writ
Petition (Civil) No. 330/2001 “Common Cause vs. Union of India”, W.P.
No. 44/2004, Contempt Petition No. 124/2015 and connected W.P. No.
309/2003 — “Laxmi Narain Modi vs. Union of India &Ors.”, and in
furtherance of Government Order No. 3710/9-8-2017-2CS/12TC, Urban
Development Section-8, Lucknow dated 07.07.2017, it is mandatory to
obtain a No Objection Certificate (NOC) from the State Level
Committee, on the recommendation of the District Level Committee, for
the establishment of any abattoir. Whereas, pursuant to the online CCA
application ID-27794409, the UPPCB vide CTO dated 23.08.2024,
granted consent for slaughtering 200 buffaloes/per shift and 100 sheep
& goats/per shift, valid from 01.01.2025 to 31.12.2029. The aforesaid

consent order permitted the industry to operate at an enhanced capacity as

compared to the earlier consent order dated 12.03.2020. However, as per

29 AUS 202)
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Government Order No. 3710/9-8-2017-2CS/12TC, Nagar Vikas
Anubhag-8, Lucknow, Government of U.P dated 07.07.2017, for such
enhanced capacity, an NOC from the District Level Committee and the
State Level Committee is mandatory, which has not been submitted by
the industry till date. That vide the said notice it has been directed to the
industry to submit their explanation to the UPPCB within 7 days or an
action shall be taken accordingly.

A Copy of the show cause notice dt. 28.10.2024 has been annexed
herewith as ANNEXURE A-6.

A Copy of the Government Order dt. 07.07.2017 has been annexed

herewith as ANNEXURE A-7.

IV. REVOCATION OF CTO DT. 23.08.2024

11.That the procedure laid down in order dated 07.07.2017 issued by Nagar
Vikas Anubhag-8, Lucknow, Government of U.P. were violated by the
unit and the industry did not obtain the NOC/approval from the District
Level Committee and State Level Committee. Further in view of above
the CTO dated 23.08.2024 issued to M/s Al-Nasir Export Pvt Ltd Situated
at Bhoorgarhi Dasna, Ghaziabad, U.P. was revoked by UPPCB vide letter
dated 14.11.2024 in accordance with the aforesaid order.

A copy of the 14.11.2024 has been annexed herewith as ANNEXURE

A-8.
29 AUS 202)
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12.That it is pertinent to mention here that for illegal extension of the
slaughtering capacity in place of the earlier permission for 200
Buffalo/Shift and 100 Sheep & Goat/Shift, it shall now be read and
treated as permission for processing of maximum 200 Buffaloes/Shift
(i.e., 600 Buffaloes per day) and 100 Goat/Sheep/Shift (i.e., 300
Goat/Sheep per day), resulting in production of Frozen Meat — 114 MTD,
Tallow — 12 MTD, and MBM - 30 MTD the UPPCB has instituted a
disciplinary action against the concern erring office and a charge against
him has also been issued on 02.01.2025, and disciplinary proceeding is

under process.

13.That it 1s also worthwhile to mention here that the revocation order dated
14.11.2024 issued by the UPPCB has never been challenged before the
Appellate Authority constituted under Section-28 of the Water
(Prevention and Control of Pollution) Act, 1974 or any competent court

of law, wherefore the said revocation order is treated to be as final.

14 That the UPPCB further issued Consent to Operate (CTO) dated

j_\x‘lo 12.2024 for production capacity of slaughtering of buffalo-200

{ ffﬁ;? % 2(8hs,
%’;\ v} 4 %axsy /}\!os/day and Goat/Sheep-100 Nos/day as requested by the unit vide
|

FEA N 12{ application dt. 22.11.2024 to produce frozen meat-50MTD and by

product Tallow-4.0MTD, MBM-11MTD which is valid up to 31.12.2029.

29 AUS 2025
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A Copy of the application dt. 22.11.2024 has been annexed herewith
as ANNEXURE A-9.
A Copy of the CTO dt. 10.12.2024 has been annexed herewith as.

ANNEXURE A-10.

13.Hence the NOCs, CTEs & CTOs granted to the said industry are

prepared in a tabular format as under:

Date Type of Capacity Permitted Validity
Consent/Approval
25.07.2007 NOC -DM Meat processing plant Granted only one time
Ghaziabad
11.08.2008 NOC - UPPCB Meat processing plant Valid for 03 years
27.11.2013 CTE - UPPCB Buffalo — 200/day; Valid for 05 years
Goat/Sheep — 100/day
21.09.2020 CTE - UPPCB Boiler (6.0 TPH PNG & 24.06.2025
multi-fuel)
23.08.2024 CTO - UPPCB Frozen Meat — 114 MTD; 31.12.2029

Tallow — 12 MTD; MBM —
10 MTD (200 buffaloes/per
shift& 100 goats/sheep/per
shift)

02.09.2024 Amendment 600 buffaloes/day & 300 Same as above
Letterfor enhance | goats/sheep/day
capacity— UPPCB
10.12.2024 CTO - UPPCB Frozen Meat — 50 MTD; 31.12.2029
Tallow — 4 MTD; MBM —
11 MTD (Buffalo —
200/day; Goat/Sheep —
100/day)

14.That the deponent is duty bound to fulfil the obligation which are

7 g T,{}g\@‘\ assigned under the law and directions passed by this Hon’ble Tribunal.
, R

| . . .
;mrma *j; The Deponent is fully committed to ensure strict adherence to the
B L7 /¥
A

/ 77  orders of this Hon’ble Tribunal and undertakes to faithfully comply

29 AUS 207;
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with any further directions or instructions that may be issued by this

Hon’ble Tribunal, without demur or delay.

15.That in view of the abovesaid submission this Hon’ble Tribunal may

be pleased to dispose of the present application accordingly.

16.Hence, the presentresponseis being submitted for the kind perusal of

this Hon’ble Tribunal. It is prayed that the same be taken on record.

VERIFICATION

Verified at Ghaziabad on this ~day of August, 2025, that the contents
of the above affidavit from paragraphs 1 to 15 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

29 AUG 2025
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Annexure A-2
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Annexure A-3

—F U.P. Pollution Control Board

E CONSENT ORDER
Ref No. - Dated : 12/03/2020
78826/UPPCB/Ghaziabad(UPPCBRO)/CTO/wate
r/GHAZIABAD/2019
To,

Shri MOHD SAALIM QURESHI

M/s AL NASIR EXPORTS PVT LTD

Khasara No. 2761, Bhoorghari, Dasna, Ghaziabad (U.P.), GHAZIABAD,201015
GHAZIABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. AL NASIR EXPORTS PVT LTD

Reference Application No :6933040 Dated :12/03/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. AL NASIR EXPORTS PVT
LTD is hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit
subject to general and special conditions mentioned in the annexure ,in refrence to their foresaid

application .
2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . Ashok b

& Kumar Tiwarl

Kumar o

120200302

Tiwari 22
For and on behalf of U.P. Pollution Control Board

C.E.O
C-1

Enclosed : As above
(condition of consent):

Copy to:  Regional Office, U.P. Pollution Control Board, Ghaziabad

C.E.O
C1



550

U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.AL NASIR EXPORTS PVT LTD vide

Consent Order No. 6933040/ Water Dated : 12/03/2020

9(a)

CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Slaughtering of 200
buffaloes per day and 100 Goats per day producing Frozen Meat-50 MT/Day, MBM-11MT/day,
Tallow-4 MT/day per day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES” issued by Central pollution Control Board in October
2017.

The slaughter house will follow the various provisions of rules and regulations as mentioned in the
Compendium of Indian Standards on Slaughter House”. :

The slaughtering of the cow & its progeny is not permitted under any circumstances.

The industry should strictly follow the various Acts & guidelines mentioned in the compendium
compiled in compliance of the Hon’ble Supreme Court order dated 17-02-2017 in the matter of
W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.

The industry should provide the linkage of the CCTV cameras installed at the entry points, lairage
and meat processing unit to the DM oftice and on the public portal. It will be the responsibility of the
industry to comply with the various conditions of the permission taken from local administration or
any other government department.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
1 Domestic 4 KLD Septic Tank
2 Industrial 200 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain.

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter ‘Standard
1 Quantity of Discharge 4 KLD
2 Total Suspended Solids As per E.P Rules 1986
3 COD As per E.P Rules 1986
4 BOD As per E.P Rules 1986
5 Oil & Grease As per E.P Rules 1986

9(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. .
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Industrial Effulant
- S.No Parameter Standard -
1 Total Suspended Solids As per E.P Rules 1986
2 BOD As per E.P Rules 1986 |
3 COD. As per E.P Rules 1986
4 Quantity of Discharge 200 KLD
5 Qil & Grease As per E.P Rules 1986

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.
Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
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1- The industry shall follow the guidelines for the utilization of treated effluent in irrigation, which
are available on the website of CPCB at the web link http://cpcb.nic.in/NGT/Guidelines-UTE-
irrigation.pdf

2- All the slaughtered meat produced by slaughter house shall be supplied to its integrated frozen
meat unit. The prior permission from U.P. Pollution Control Board is required if the slaughtered
meat is to be given to other frozen meat unit for processing.

3- The industry shall submit quarterly monitoring reports of treated effluent from a certified /
approved laboratory under E.P. Act 1986.

4- The industry shall ensure deployment of qualified to step up self monitoring mechanism on 24 x7
hours basis.

5- The industry shall implement treated effluent flow distribution measurement for irrigation
purposes completely in accordance with irrigation plan & its impact.

6- The impact of treated effluent application on land is to be included further in E.I.A. studies
involving ground water monitoring point identified in close proximity to the unit.

7- E.LA. studies shall include comprehensive study of water & waste water balance in addition to the
adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in place of
discharge on surface water body.

8- The industry shall deploy self monitoring task force to strictly observe & monitor treated effluent
discharge restriction on surface water body located in its proximity.

9- The industry shall also explore treated effluent Re-cycle mechanism in furtherance to the
application of treated effluent on land as a significant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated
effluent discharge possibility elsewhere.

10- The industry shall use the brine solution or de-freezing in the place of salt to preserve the raw
hides to reduce the TDS in the effluent.

11- The industry shall obtain prior consents in the event of any addition or alteration of existing
effluent treatment or discharge mode or any addition or alteration of new emission generation
sources such as - Boiler/Furnace/Heaters/D.G. Sets in accordance with section- 25/26 of water act
1974 & section 21/22 of air Act 1981 (as amended respectively)

12- The solid waste generated from the industry should be disposed in such a manner that it does not
pollute ground water, river or any other surface water body source.

13- The E.T.P. installed in the factory should be maintained and operated in such a manner that
treated effluent always conforms to the standard laid down by the board.

14- The flow meter should be installed and the industry should appoint skilled and qualified persons
to operate the ETP.

15- The industry shall follow all the terms and conditions stipulated in closer order suspension letter
by the Nagar Vikash anubhag-8 vide its letter no 06/C.M/Nau-8-2020/107 Ja /2017T.C dated 05-02-
2020

16- The ground water samples of the hand pumps near the industry should be got tested on a
quarterly basis and the report of the same should be submitted to the board.

17- The industry should follow the Karnal Technology for the disposal of treated effluent and under
no circumstance the water waste of the industry should reach any surface water body.

18- The industry should submit the EIA study report in triplicate after the compilation of the same.
19- The industry shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2019 and audited balance sheet for the current year and the details of
fees deposited during last three years within a month otherwise this CTO may be revoked.

20- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

21- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/Plant machinery failing which
consent would be deemed void.

22- The solid waste generated from the industry should be disposed in such a manner that it does not
pollute ground water, river or any other surface water body source.

23- The E.T.P. installed in the factory should be maintained and operated in such a manner that
treated effluent always conforms to the standard laid down under the E.P Act 1986 as amended.

24- The industry shall maintain strict supervision upon fluctuations in operating parameters with
respect to each treatment unit and shall ensure deployment of qualified to step up self-monitoring
mechanism on 24 x7 Hours basis.

25- The ground water samples of the hand pumps near the industry should be got tested on a
quarterly basis and the report of the same should be submitted to the Board.

26- The flow meter should be installed at inlet of Kernel Technology and log book should be
maintained.
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27- The industry should submit the irrigation plan approved or authenticated by the reputed
Agricultural University.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

C.EO
C-1
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U.P. Pollution Control Board

d

CONSENT ORDER

Ref No. - _ Dated : 26/02/2020
78872/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2019

To, :
’ Shri MOHD SAALIM QURESHI

M/s AL NASIR EXPORTS PVT LTD

Khasara No. 2761, Bhoorghari, Dasna, Ghaziabad (U.P.),GHAZIABAD,201015

GHAZIABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. AL NASIR EXPORTS PVT LTD

Reference Application No. 6936348 Dated : 26/02/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s AL
NASIR EXPORTS PVT LTD. under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
Ashok - tizem?
Kumar foer

g 2 20200332
Tiwari 2223 o550

For and on behalf of U.P. Pollution Control Board

C.EO
C1

Enclosed : As above
(condition of consent):

Copy to:  Regional Office, U.P. Pollution Control Board, Ghaziabad

Ashok oty signea
7 by Ashok Kumar

Kumar ; ‘e
/. .D8te: 2020.03.12

Tiwari ~ 1z2u0wsic

C.E.O
C-1
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U.P. Pollution Control Board

Dated : 26/02/2020
CONDITIONS OF CONSENT

This consent is valid for the approved maximum slaughtering capacity Slaughtering of 200
buffaloes per day and 100 Goats per day producing Frozen Meat-50 MT/Day, MBM-11MT/day,
Tallow-4 MT/day per day Buffalos per day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES” issued by Central pollution Control Board in October
2017.

The slaughtering of the cow & its progeny is not permitted under any circumstances.

The slaughter house will follow the various provisions of rules and regulations as mentioned in the
“Compendium of Indian Standards on Slaughter House”.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Boiler 6 TPH wood 1 Particulate | 30 mt. stack

Matter from G.L with
multi cyclone
dust collector

2 - 2x 1010 KVA H.S.D 3.4 Sulphur each
D.G Set Dioxide minimum 6.40
mt. from the
nearest roof
3 D.G Set 500 H.S.D 2 Sulphur minimum 4.5
KVA Dioxide mt. above

nearest roof

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Particulate Matter As per E.P Rules
1986
2 234 Sulphur Dioxide As per E.P Rules
1986

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .
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Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle 160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:

1- The industry shall follow all the terms and conditions stipulated in closer order suspension letter
by the Nagar Vikash anubhag-8 vide its letter no 06/C.M/Nau-8-2020/107 Ja /2017T.C dated 05-02-
2020

2- All the slaughtered meat produced by slaughter house shall be supplied to its integrated frozen
meat unit i.e. M/s International Agro Foods, Khasra No-2764, 2765, 2766, Vill-Bhoorgarhi, Dasna,
Ghaziabad. The prior permission from U.P. Pollution Control Board is required if the slaughtered
meat is to be given to other frozen meat unit for processing.

3- The industry shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2019 and audited balance sheet for the current year and the details of
fees deposited during last three years within a month otherwise this CTO may be revoked.

4- The industry should follow the directions issued by the Chief Secretary vide letter no.760/Nau-8-
2017-29J/2017 dated 22/03/2017 and the direction issued by the Principal Secretary, Nagar Vikas
vide letter No. 3710/Nau-8-2017-2 CS/12 TS dated 07 July, 2017.

5- The industry should strictly follow the various Acts & guidelines mentioned in the compendium
compiled in compliance of the Hon’ble Supreme Court order dated 17-02-2017 in the matter of
W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.
6- No change in capacity or new source of emission will be added by the company without the prior
permission of the board.

7- The industry should provide the linkage of the CCTV cameras installed at the entry points, lairage,
and meat processing unit to the DM office and on the public portal..’

8- The solid waste generated from the industry should be disposed in such a manner that it does not
pollute ground water, river or any other surface water body source.

9- The ground water samples of the hand pumps near the industry should be got tested on a quarterly
basis and the report of the same should be submitted to the Board.

10- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/Plant machinery failing which
consent would be deemed void.

11- The solid waste generated from the industry should be disposed in such a manner that it does not
pollute ground water, river or any other surface water body source.

Ashok oisteiy signed
by Ashok Kumar
- Thwari
Kumarg..
. ., 20200302
Tiwari r2rsz2wsse
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Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

C.E.O
C41
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Annexure A-4

UPPCE

.::‘Mwm UTTAR PRADESH POLLUTION CONTROL BOARD
% 3 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

‘:K\H!; f"h
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
Validity Period :25/06/2020 To 24/06/2025
Ref No. - Dated:- 21/09/2020
95188/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZIABAD/2020
To,

Shri MOHD SAALIM QURESHI
M/s AL NASIR EXPORTS PVT LTD
Khasara No. 2761, Bhoorghari, Dasna, Ghaziabad (U.P.), GHAZIABAD,201015

GHAZIABAD

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention

and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 8615417 dated - 29/05/2020. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material | Raw Material Unit Name [ Raw Material Quantity
C- Product with capacity :
Product Detail
Name of Product Product Quantity

6 TPH PNG and Multi fuel Boiler (standby)
D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity

2. Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type Name of Source Quantity (KL/D)

Other No Additional Water is 0.0
Required for Proposed PNG
and Multi fuel New Boiler

3. Quantity of effluent (In KLD) :



559

Effluent Details ,

Source Consumption Quantity (KL/D)
Domestic 0.0
Industrial 0.0
Boiler 0.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fuel Consumption(tpd/kid) Use
Others . in the proposed standy by
Boiler

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 24/06/2025 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application, complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This Consent is valid for the installation 6TPH PNG and multi fuel (Rice husk and wood) standby
Boiler in the unit only. There will no increase in the production capacity, process, raw materials use
etc. the industry will have to intimate the Board. In case of any change in capacity, the project will
have to intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be
obtained from U.P. State Pollution Control Board. This consent to establish order will be subject to
the compliance of order passed in O.A. no. 1038/2018 News item published in "The Asian Age"
Authored by Sanjay Kaw Titled "CPCB to rank industrial units on pollution levels" and the more
stringent norms for emission from D.G set and for effluent shall be applicable to the industry
developed by CPCB and or SPCB in future. The Industry shall not use any additional water in any
industrial process.

2. The industry shall ensure the time bound compliance of stringent norms as published by the
UPPCB vide office memorandum no.H48273/C-1/NGT-83/2020, dt. 27-02-2020 (available at URL
uppcb.com/pdf/uppcb_28022020.pdf) in compliance of the Hon’ble NGT order dt. 14.11.2019 in
0.A.No.1038/2018.

3. The industry will use only one 6 TPH Boiler at a time and the industry shall only use PNG as fuel
once PNG pipeline is available in that industrial area.

4. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 160218.pdf.

5. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A)

6. The industry shall abide by directions given by Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and safeguard of environment from time to time.

7. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

8. The Industry shall comply with various Waste Management Rules as notified by MoEF&CC such
as the Hazardous and Other Wastes (Management and Transboundary movement) Rules, 2016

9. The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

10. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

11. Industry shall submit first compliance report with respect to conditions imposed within 30 days
of issue of this permission.

12. Industry will installed Air Pollution Control System to achieve the norms as notified in the
E.P.Rules 1986 as amended.

13. The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme
court order.

14. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.

15. Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986.

16. A Bank Guarantee of Rs. 50,000/- (Rs Fifty thousand only) shall be submitted within 15 days
including the above condition nos.1,2,3,4,12,13 and 15 which will be valid for two year otherwise
this consent to establish shall be deemed to be withdrawn. :

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 21/10/2020 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Digitally signed

V | VE K by VIVEKROY

. Date:

\s. 20200921
ROY " 17:4340
+05'30"

C.E.O
C-1

Dated:- 21/09/2020
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Copy To -
. VIVEK s
Regional Office,U.P.Pollution Control Board,Ghaziabad ROY. e

C.E.O
C-1
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Annexure A-5

, Applicaﬁon m 27794409
o ‘Dates 23/08/2024
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= TRIX GRY wguT Framer A G4
K UTTAR PRADESH POLLUTION CONTROL BOARD
K 2

Ref No- o }6\40114 SC-1 o /=113 2024 Date: 07.[oq[209,q

+ Tendt ar-IRR v snofd, -
mmuwm T @ra,
“frarg, Jofo-201015

‘o Ho-ge71196075. - . __
Rog-arone. fidw ey wfod wfew 219226/UPPCB/. Ghaclabisd (UPPCBROJ /CTO/both
/GHAZIABAD/2024 Datei 23/08/2024 % Wit & Fyfed wewfy wrer /arg ¥ ariftres e

*Tg*iaj o

+ (UPPCBRO)/CTO/both /GHAZIABAD/2024 Dte: 23/08/2024 & ‘Az ¥ Ffer Wewfdy wiel, /a1y
B E T AR W R WY v n P ammm ) 9w o et A B w9 § 200°
Buffalo Live/Sift and Sheep & Goat 100/Shift w7 vgas o) Frozen meat 114 MTD
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S __'!2_(_13_-_‘1:1_8:‘&&1'._!_@_-4_4_9_}1__.__;_______A_,_._._.4_, R

19 | The Municipal Solid Wastcs {Management & Handling) Rules 2000 [Relevant Rules-
| 7(p.456), Schedule 11- S. No. | (i) p458), 4 (p-159), 5-(p.459,460), 6 (p.460), Form 1l
Clause 6 (i) (0AT2)__ .

| Gl O OB e e T A 00

i e ———

51 T8 8895:2015 Handling Storage and Transporl “of Slaughter house by- products

7| Guidelines (Rt RviSION) __— et GG ncal I——
5 |18 1982:2015 Ante Mortem and, post morlen inspection of meal animals- Code of

practice (sceond revision) __ N

e Requinan of oAb Gocond i)

24 "ﬁ{é'v‘aEéE} Standards for Discharge of Ellfuents lrom Slaughter. h(_)l.lSCS_;-.i\’I_équE_i:TFé)ECSSiH}:’,
Units and Sea Food Industry. e

nio weitE SRTeRl BRI SE a8 R aifm Ffa fe
17.02.2017 @1 qRefeE @R SR o ¥E g TEn fs Ry Ay
yyEergnars ameffresiaur TRl awy A TgEerrEnI @ e bl
SRR LSl ST XfEI—-2394 / A-8-2014- 03N (asIe) / 2014
R 26112014 W sfeeiftan @ wiREE T g @ uRde
iR 8 T R gfena qgagenerai @l cenear /e 7
S ¥ AR R e sl (53 ST ) arragE €|

4 o WdiwE raerE GRl Re aifrr. (Rifyer @@ (=330 /2001 I
L ol - an RO g Re mEesr awn—-4d /2004, AAAFTS iy
P w124 /2015 & et werm Re aifH <iTeti--309 / 2003 Sl ARTAY

oy ae gfve off glvsar @ o 3 uiRe oudyr Rt 17.022017 o
e W gl @ arer & g A AT gAYl
e REi—2394 / N—8-2014~ osfi(Ese) / 2014 fa=tizs 26.11.2014 Y i

R g fma STEr Rror—farder Frfa P T

(‘1) The Feod Safely and S‘tandards Act, 2000 Pl EIRT-89 F & o

royisions of this Act shal} have effect notwithstanding

PALE LA L it The P
) contained in any other taw for the

anything inconsistent therewitl
time being-in force of in any instrument having cifect of virtuc of any
=lgn




(@)

tga

@

@)

law other than this Act. T gafwa addifradl W alaighsit,
giae v #1 W Rl & R of wRE B argow
wa wr aiffi The Food Safcty and Standards Act, 2006
eRi—80 @ SFErie e YR o il g ferT T 3, o The
[ood- Safety and gtandard (Licensing and‘;chislration of Food
Businesses) Regulations, 2011 2.12 (1)) & dgyer-1V & s
g T s\ W Ak Sl WY Gl T §U A a1eniRE
3 armfeer gmgr W A e §Y WS it fasd W)
) eaRen B

The Food Safety and Standards Act, 2006 < The Food Safoty and
gandard  (Licensing and. Registration of Food Busincsses)
Regulations, 2011 & 2.1.2 (15) @ LIV & aranfer gIgoNET WA
Qe anagueanl o g et §U et AR A JF mafed
e uE Wl DY W e o ahafdy sraRee fam @ el
I e A LD frtr R o @ wrfad bl
ST

The Food Safety and Standards Act, 2006 & fesfws 05.08.2011 4
gy B G B HEREey Sovo Grye arfifrn, 1969 T AT
it affEm, 1916 T sradma A e S R GRI
Pupndy 8 T T |

S g TURT WY S Ay A8 gy il @b wenRE Afd
wgarrael @ et of afreg a8, <t SodiodRo o™ \ELH
e @ freEl @ YA giRfFrany /‘fi’rzm‘i'/e.‘n'&vﬁ' @ adr dar
ey | R GILIN peiRE ST & Rorenferery @ W
Sodioarko  fda  AE—I yega A, Ry Rienfrad @
qerey 3 aida wlR R grae @ 6 qpra e Qe
afRe qfera aiEherd / qfers Ierd, g Uy RufarcaiRierd, wrdl
corrit bR @ AR AT Jaframdy sl /AW @1 AR
ud B ey weuyr FriE S & aNd afya@d g, 1o e
—ararer g wiRa R N sRaRen sfdfrad/ Ered @y glE
WAl gy e ol afy awfr dvne wenRA &R0 wli
crarvera @ Fwfa 3 Al - & STUR Sofoaro AR 4
) gy, @il s agEaT T & arfir a8l W ypaueien @

cenueyy ast Sl GRiT ol 3y forar wili Ry grRr A

- qqu iy wia weana e, e g
i wfya o W wii s Rrarcel e (i SR SEIRGN
QR G oA AT 21 e 03 ME B I yRarorar @
R wE u faEr e apeffery vk el

(2

Bl I



— .. 575

G- QT U A A @ uE e Prer gon @5 SWE i e
el @ JPIR i ) B BB gl
' AT,

(@R @Y )
Ty, afa

Ry Pref o qraiel U4 A praarg &g afd)
— o e ke /9 afra /ARy, dErRAST /% / U/
g / T g waren fanpr /@ren JRET v aivafer TR
. fayeer / 51wt / uRagsl, SR yRur AR, AT |
2~ gferd AR e, SER Wed |
o it dftes ferd areileres / gfRre JiEfeTdh, IR Y|
P S KU LEAE R ey, yeer vE e A, RIS |
o e ST, SR AT famrT | )
o—  rER W, TR Ry favm |
75, TS WIE |

\/ sy,

qiar 3710(1) /N=8=17, afai®

@raw g RiE)
Ay ol i
U

sigon




o716 Annexure A-8

— BRR T PR A S LIFE
W UTTAR PRADESH POLLUTION cemm. BOARD M it
mmJ:L..lﬂ.??‘i -ty il- ) 3] 200y R L. 202
dar &,
ik 8 m—"ﬂﬁﬂ YRy,
TR 02761, WX T,
W—-?rrﬁ‘mml
R e oy Tewdid SR, e So-gret, - SR e B Prfa
WA, TV T HEH-4219226/UPPCB/Ghatiabad [uppcenoyc'ro;bo:h/caAzmaAD/zoz4ﬁanﬁ
‘-23082024@@%3‘% A& wEy ¥y ‘

: azfaswazammmn’lémﬁm e <io-2761, WW m—mﬁm
Wmammmmm wﬁswmwﬁwwmﬁmw
1974 S GRT-47 B grier oo amrdt £

2 w5 osuw o o AR wam«-vsaza/uchB/Ghaziabad(uPPcsRO}/CTO/water/, .
GHAZIABAD/2019 Rimiws 13.02:2020 BRT 200 e/t 7 Rt w100 %5/ www /R & wga
%gmﬁr(ma)f*ﬁa%mmammmwtl ,

3 wﬁsmmmwﬂwmm%mﬁmﬁrﬁam—mﬂw.wmm
vy, R wfPeer Wea-a4 /2004, s it Woo-124/2015- B W dereT Re
Tifrr wieEm-309,/2003, ey Y T g el ¥fear 3o ¥ ot amder Rt
17022017 @ TR R RWME, oMo WA P WA WEO-3710/9-8~2017-2
.,M/mmﬂmﬁmm—s TS Rt 07:07.2017. & TR O WG T IR
TN W WRTSOM0 - WYY PR @ B umecdemet 10188 /-1 / CiiRll—ra7
/#T0a09t0 /2024 AT 26.102024 T ST B T (wEgr Pyor g Prefrn). iy,
1974aﬂmﬁ?(z)a%whmmmmﬁmmmWa%wm%m
g et wet o s foar var).

4. W&mmmmmﬁma%mﬁwmmmmmmw

m~371oa/a_9»a—zew~z m/1m R f&m T -s m feate 07.07.2017 & ERY

ﬁagaazwm#msﬁmmmmmmﬁmwmm
WWWWW#W ',vﬁamﬁmwgaaﬁquﬁnm

it &1 e v et ot S wh ek g

5. wﬁrmm@r,ﬂj" =iz 28.102008 ‘mﬁmmmmm

011:.2024mﬁmnm.wﬁwwﬁmmum4ﬁm§ammmﬁ&ﬁ

mmmwmmmﬁmﬁmuﬁmmsmwmmm

PrefoRia Seme fFr SFT TRE -

T, TS wanT & e !m%srw»sﬂo/g-—s—-zm?-z m/nm mwﬁzm
g, o il 07.07.2017 % R ufEr W wee R ar & v R

ar-jwm
m@oow/m/ﬂmww%/m/ﬁm)%gmmmﬁmm

iR mfr B ,

-3
o TC-12-V, vibhutl Khand

m :;:L' m:: ‘Gomt Nagar, Lucknow-226010
E-dw—tnfo@uppcb.com e-mail info@uppcb.con
h w-wmuypebam . Web slte WWW uppchicom

~Fnds

1 w "'f:‘,f“
Xy



mﬁ- mﬁmva‘mmm%gmm

i-l

@

S77

s @

|, $ERT R MEAE WEH-a710 /6820172 wrew,/ 1280 st from YR8, TGS

fts 07072017 ﬁmﬂﬁammWMnmawmm%ﬁwﬁa
e (200 W/W/ﬁm w100 ﬁv/m/ﬁm) %g m Wiy ot @
vy /oty e v o R 81

'mﬂwmﬁ%mw@%ﬁ:@w&mﬁa&&nﬁ%wmﬁ#ﬁmwﬁmﬁam

,WWW/MWWWWMWWMMﬁmmm
sarerd wel (e & amre Sowo wewr frdaer ¥ faar ) g yeR weT
mmmm/mmmmm%mmmamwg&mmm

o Prfe ux Hwnr-219226/UPPCB/Ghaziabad (UPPCBRO)/CTO /both/GHAZIABAD /2024

Ewg 23.08.2024 - (urer Rl 01.01.2025 % Rt an. 1zzozs)a%aﬁaaﬁsﬁmﬁmmﬁ
‘ &

‘ mvﬁmaﬁhw&ﬁﬁ%ﬁ%qf@mmw%ﬁﬁﬁmwﬁw’
ar SEnT et dre-iRi e sofdo,
mwo»zm%mﬁ%mmmﬁ:mtﬁﬁmm(mﬁmwmﬁmﬂ

R, 1974ﬁw»m(z}ﬁwfamﬂwmﬁ#ﬁwmzsmmuﬂgﬁam

g Preswey ander i foar wwy &
L ug B m‘m e mﬁmm‘a\i wofto, Rt vfo—zmu SR,
VAR-TREN B A 3 ande Wear-219226/UPPCH/Ghaziabad (UPPCBRO)

JCTO/both/GHAZIABAD /2024 fviles 23.082024 T W R (@) s @ﬁ:«m
(revoke) e umr d¢* ~

R U W fRm omr 3 ﬁi @S § frfa - waie-79828 / UPPCB/Ghaztabad
g;ppcsac)/ma/water/ GHAZIABAD/2019 Riw. 18,02.2020° E1%¢'200 ¥ /a7 / fet ‘w100,
/M/ﬁwﬁméqm (aa)ﬁvfer% maumamzmm% Jum el

mmﬁmﬂm:ﬂﬁmwﬁﬂfw%@aﬁw

f"-f(

gmwmwaﬂm qea-s

. Friees, mmmmmmmm mmmm mqmg
ﬁmsﬁﬁmm mﬁﬁrmﬁ(@a*ﬁv%wﬁ)aﬁﬁmﬁ-ums '

‘mmmﬂmm; '
e anflers; MRl

Sree AR AT, vowo. wEET FrfEr A, mﬁwm%mﬁvmaﬁm
Ry A R SrT g S e () sl s andE-27794409 T areire wRY

H P HLL

- drefre arftrrd), vmovmﬁ#awa‘r@‘ mhmmaﬁmﬁ&r%mm%mﬁ%
Mﬁﬁmmmmmgﬁﬁmmmmmﬁ Lo




578

Annexure A-9

Application No : 29118333
FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.

From, Dated

AL NASIR EXPORTS PVT LTD, Khasara No. 22/11/2024
2761, Bhoorghari, Dasna, Ghaziabad

(U.P.),GHAZIABAD,201015

City:

Block:Bhojpur

District: GHAZIABAD

To,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from

MOHD SAALIM QURESHI for a period upto 5 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its

quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I/We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.
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Accompaniments:-

1. Water Test Report  (Attached)
2. Stack Report  (Attached)

3. Balance sheet Or CA Certificate  (Attached)
Yours faithfully,
Signature
Dasna, Ghaziabad
ANNEXURE TO FORM

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining

Name of the applicant: MOHD SAALIM QURESHI
Address of the Applicant: Plot No-2761, Bhoorgarhi,

Existing  Outlet

thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state "No concerned'

against the relevant one:

7.

10.

11.

Is the industry/factory for which application is made Yes

closed on Sunday/Holiday

State working days per year and working season for the
industry/factory

a) Number of workers attending the factory shift wise &/ 150
or per day :

b) Number of workers residing in the premises : 0
For local bodies only:-

a) Present population : NA

b) Population covered under regular sewer facilities : NA

c) population having septic tank/Soak pit facilities : NA
d) Population covered by conservancy latrines : NA

For Industries Only:-

A. Give the list of raw materials

Jan to Dec

Raw Material Material Trade Qty Principle Use
Name Name
Buffalo - 200 Numbers/Day | Frozen Meat - 50
TPD, MBM - 11
TPD, Tallow - 4
TPD
Sheep / Goat - 100 Numbers/Day -Do -
Fuel Details:-
Fuel Consumption
Others 0.0
Others 0.0




B. Give the list Products and By Product Details

C. Give the list of possible Inter-mediate Products:
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Product Name

Quantity (Metric Tonnes/month)

Frozen Meat - 50 Mt/Day

00

MBM - 11 Mt/Day

00
Tallow - 4 MT/Day 00
ByProduct Name Licence Qty Installed Qty
NA 00 00

Name of Product Quantity (Metric Tonnes/month)
NA 00
NA 00
NA 00
Section A
12.  State daily quantity of water utilized :
Source Consumption Quantity (KL/D)
Domestic 5.0
Industrial 200.0
Cooling 90.0

13.

14.

15.

16.

A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity
(KL/D)
Domestic 4.0
Industrial 200.0

(B) State how measurement of rate and quantity are carried NA
out:

State whether storm water drains are kept separate from Yes
Industrial / Domestic Effluents?

(a)Is domestic effluent allowed to get mixed in industrial No
effluents?

(a)Describe if any treatment industrial or domestic effluent Yes
or one for combined effluent is made.

Domestic In STP. Industrial Effluent In
ETP To Karnal Technology

(b)Is the quantity of effluent emanating either without or ~ Yes
after treatment approved by the authority?

(c)If approved, furnish the authority (Two certified copies
to be sent)

(d)If any effluent from any shop/ shops toxic? If so NA
volume of this effluent

If yes, state the process of treatment in brief
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17.  Is there any provision for disposal ?

Name Status (Already made) Status (proposed to)
Domestic effluent in the Yes No
underground strata
Not Selected Yes No
18.  State the area of land used for NA

(a)Above in Hectares
19.  Give the quantitative disposal of effluent in liters provided for the places mentioned below

Name Mode Mixed
Stream/River Domestic 4 KL/Day
Stream/River Industrial 200 KL/Day
20. Is there any provision for equalizing or made holding lagoons of tanks
Name Mode
Domestic 4.0
Industrial 200.0
21. Is sufficient land available / can be made available? In No

case pumping effluent: on lands have to considered.

22.  (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following
Name of Effluent Effluent before treatment | Effluent after treatment

Colour units Test Report Is Enclosed Test Report Enclosed

Note:-
1) Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
2) Methods of determination as approved by the Board will be followed for determination of above

mentioned parameters.

(b)Is the effluent toxic No
(c)State if the Industrial effluent is having Unpleasant Smell

(d)Is there any hidden change of temperature exceeding No
10*c at any time

23. (a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name Existing Proposed
Chemical Yes No
(b)If yes, give details of equipments Domestic In STP. Industrial Effluent In
ETP To Karnal Technology
24. Has the land/premises, etc., for which the application is No
made open?
Highly polluting material : NA
Toxic Organic Inorganic Microbilogical : Cooling Tank
25. State details for solid waste
Type of Solid | Composition Quantity Method of Method of
Waste Collection Disposal
Section A

Existing



12.

13.

14.
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Fuel Consumption in Tonnes/day

Fuel Name | Daily Unit Calorific Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)
Biomass | 0.0 Metric 0 0 0 Test
Fuel Tonnes/D Report
ay Enclosed
HSD 0.0 Metric 0 0 0 Test
Tonnes/D Report
ay Enclosed

Atmospheric Emission from each stack

Total no. of stacks:

4

Material for construction of
Stack:

MS Stack Attached With Boiler of Cap. - 6 TPH x 2 No's
(One As Standby) (APCS - APH, Dust Collector, Wet
Scrubber) , MS Stack With RECD System in D.G. Set of
Capacity - 1010 KVA (Test Report Enclosed) , MS Stack
With RECD System in D.G. Set of Capacity - 1010 KVA
(Test Report Enclosed) , MS Stack With RECD System in
D.G. Set of Capacity - 500 KVA (Test Report Enclosed) ,

Stack Attached to:

Boiler , DG Set, DG Set, DG Set,

metres):

Height above ground level(in

30,125,12.5,12.0,

Height above roof(in metres):

0,50,50,0,

Stack Top:

Round , Round , Round , Round ,

Inner dimensions (in meters):

0.9,0.25,0.25,0.15,

Gas quantity-m”3/hr:

0.0,0.0,0.0,0.0,

Flue gas temperature 'C:

0.0,0.0,0.0,0.0,

Exit velocity of gas/sec:

0.0,0.0,0.0,0.0,

(a) Flue gas emission

Stack Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others ]
No. fuel yof firing ates
fuel/hr
2 Biomas | 0.0
s Fuel
2 HSD 0.0
(b) Process Emission
Quantity of | So2 Co2 Analysis of | Particulates | Other
gas (in vent in mg/Nm3 Specify
Nm*3/hr) hydrocarbon
s
(c) Particulate analysis
(d) Chemical Composition(if available) :
Give details of flue gas sampling arrangements : Available



583

15. Give details of laboratory facilities available for : Stack Emission Monitoring And Analysis
analysis of emission Done By Out Side NABL Certified
Laboratory Which Is Approved By CPCB,
MOEF And SPCB.
16. Is there sufficient space available for installing air

pollution control equipment
17. Details of Air Pollution :-

Stack Name Equipment Name State
18. State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed
Equipment Name Equipment Size No. of equipments Status
19. Give the following details
(a) Total investment in the factory and the year of  : Investment:-C.A. Certificate
investment. Year of Investment is :-2024

(b) The estimated expenditure for implementation of :Installed
the scheme to control air pollution

(c) Expenditure incurred to update progress : Installed
achieved(physical) for air pollution control, if any,

and the year/years of investment along with physical

progress achieved. The firm should give details of

action taken to date and the expenditure incurred and

the time required for the scheme.

(d) Annual operation and maintenance-cost of Air  : NA
Pollution Control Plant, if any

(¢) Further action that is being taken up by the firm  : Regular Monitoring Done
to control air pollution.

20.  Other relevent information, if any : NA
Signature

Name and Address of the applicant on
behalf of : MOHD SAALIM
QURESHI,Plot No-2761, Bhoorgarhi,
Dasna, Ghaziabad

Name and Address of the Firm on behalf
of which application is made : MOHD
SAALIM QURESHI,Plot No-2761,
Bhoorgarhi, Dasna, Ghaziabad

Explanatory Notes for filing in form and the Annexure .

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self
2. Here mention the date up to which the consent is sought for.
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Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

'New' that which has been modified due to change in quantity and/or quality of emission.

'Altered’ means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self . N

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air .

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5. Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 : Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .

Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,

1981.
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(a) Full name of the applicant with address

(b) Is the firm registered?

(c) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

() Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

MOHD SAALIM QURESHI,Plot No-
2761, Bhoorgarhi, Dasna, Ghaziabad
(Tel. No.) -

YES

b

MOHD SAALIM QURESHI
Plot No-2761, Bhoorgarhi, Dasna,
Ghaziabad
GHAZIABAD
9910011817

large

AL NASIR EXPORTS PVT LTD

Address:Khasara No. 2761, Bhoorghari,
Dasna, Ghaziabad
(U.P.), GHAZIABAD,201015
Tel. No.:-

E-mail :alnasirexport@gmail.com

District: GHAZIABAD
Town/Village:

City Survey no./Revenue Survey no.:
Khata No.:

Area in Hectares:NA

October,2008

Other

District: GHAZIABAD
Corporation:

Village Panchayat
Contonment:

Defence Deptt:

State Govt:

Prohibited areas:
Others:

NO
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Annexure A-10

S~ Uttar Pradesh Pollution Control Board
*»agvrm’;g-" Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in; Website: www.uppcb.com
Category : RED - Application Id : 29118333
226742/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2024 Date: 10/12/2024
To, ’
M/s .
AL NASIR EXPORTS PVT LTD

Khasara No. 2761, Bhoorghari, Dasna, Ghaziabad (U.P.),GHAZIABAD,201015

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act,.1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to AL NASIR EXPORTS PVT LTD located at Khasara No. 2761, Bhoorghari,
Dasna, Ghaziabad (U.P.),GHAZIABAD,201015. subject to the provisions of the Water Act, Air Act and
the orders that may be made further and subject to following terms and conditions :-

1. This CCA AL NASIR EXPORTS PVT LTD granted for the period from 01/01/2025 to 31/12/2029 and
valid for manufacturing of following products.

S [Product Quantity - Unit

No —

1 Slaughtering of 200 Numbers/Day |

' Buffaloes )

2 |By Product Tallow _ [4.0 Metric Tonnes/Day

3 By Product MBM 11 |Metric Tonnes/Day.

|4 |Frozen Meat by 50 Metric Tonnes/Day
Slaughtering above —

5 Slaughtering of 100 Numbers/Day

‘ Goat/Sheep I ]

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

J Kind of Effluent

Quantity(KLD)

Treatment facility.

Discharge point |

Domestic

4 0KLD ..

.STP

- THROUGH STP

Industrial

200 KLD

ETP

TREATED

~ WATER
_ THROUGH ETP |
TO UTILIZE IN
| IRRIGATION

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
ANAND KUMAR Digitally signed by ANAND

ANAND KUMAR ANAND

Date: 2024.12.30 11:02:02 40530
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prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standart; _

1 pH - -AS-PER E(P) ACT,
1986 AS AMENDED

2 BOD AS PER E(P) ACT,
. _ 1986 AS AMENDED

3 COD AS PER E(P) ACT,
S 1986 AS AMENDED

4 TSS AS PER E(P) ACT,
. R 1986 AS AMENDED
5 OIL AND GREASE AS PER E(P) ACT,
1986 AS AMENDED

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to. the following standards.

S No. , _‘Parameters Standards
1 pH AS PER E(P) ACT, 1986 AS
_AMENDED
2 BOD (mg/L) AS PER E(P) ACT, 1986 AS
| AMENDED |
3 TSS (mg/L) AS PER E(P) ACT, 1986 AS
R VAMENDED‘ ‘
4 Fecal Coliform AS PER E(P) ACT, 1986 AS
(MPN/100ml) AMENDED ,

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
tontinuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No.

NS

Air Type of fuel| Stackno | Control |~ Height of ]
Pollution Device Stack |
Source
2X6.0 BIOMASS 01 Particulate | 30 METER
TP/HR BRIQUETT Matter ABOQVE:
BOIER ES-12 STACK
WITH MT/DAY HEIGHT
MULTI (AS PER FROM
CYCLONE CAQM ‘GROUND
AND WET | DIRECTIO LEVEL .'
SCRUBBE N)
R )
Digitally signed by
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2 | 2x1010 | HSD(AS | 02NO. | Sulphur | AS PERE(P) |
KVADG |PER CAQM| STACKS | Dioxide |ACT, 1986 AS
SETS DIRIE\lCTIO AMENDED
) P !
3 | 1X500 | HSD (AS 01 Sulphur. | AS PER E(P) |
KVA DG |PER CAQM Dioxide |ACT, 1986 AS |
| SET |DIRECTIO AMENDED "
. N}

Emmission Quality Standards

'S No. Stack no " Parameters’ Standards

1 01 Particulate Matter | AS PER E(P) ACT,
1986 AS
AMENDED

2 03 NO. STACKS Sulphur Dioxide | AS PER E(P) ACT,
1986 AS

AMENDED

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respectlve

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq .

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time:| Time [ Time | Time.| Time | Time | Time

75 | 70| 65 | 55 | s5 | 45 | 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, pho;ograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
" Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 101 1/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the'sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In casé of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objéction certificate for abstraction of ground water. It will be the-
responsibility of the industry to comply with the various conditions of the NOC obtained from. the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.
ANAND KUMAR  Digitellysianed by ANAND
ANAND E;;g; 20261230 110225
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General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efﬁcwncy of pollution control systems.
7. The industry shall provide Inspection Book at the time of i inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The mdustry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in productlon types/
production capamty/manufacturmg process/capacity enhancement etc. or any change in effluent discharge
point or emission pomt

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary. -

Specific Conditions:-

1. This CTO is valid only for the production capacity of Slaughtering of Buffaloes - 200 No's/Day,

Slaughtering of Goat/Sheep - 100 No’s/Day to produce Frozen Meat-50 MT/Day and By Product Tallow-

4.0 MT/Day, MBM- 11 MT/Day.

2. Industry must submit the report on 24 compendium point and must comply the same for slaughter house

units regularly to the Board.

3. The industry must comply with the conditions of NOC issued to unit from the UPGWD for abstraction of

ground water. .

4. This consent order will be subject to the compliance of order passed by the Hon'ble N.G.T. in O.A

n0.231/2014 and O.A. no. 66/2015 (Doaba Paryavaran Samiti Vs. State of U.P & Ors.) and application No.

19/2018(M.A no.172/2018).

5. The industry shall ensure to comply with the order by Hon'ble Supreme Court in the Writ petition (Civil)

no. 309/2003 Laxmi Narayan Modi v/s Union of India and others in the case of Slaughter Houses.

6. No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.

7. The unit should follow the various provisions of "REVISED COMPREHENSIVE INDUSTRY

DOCUMENT ON SLAUGHTER HOUSES" issued by Central pollution Control Board in October 2017
ANAND KUMAR il sined by ANAND
ANAND ) 532?313924.12‘30 11.02:47
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and will submit the action plan for reduction in water consumption within 3 months.

8. All the slaughtered -meat produced by slaughter house shall be supplied to its integrated frozen meat unit.
The prior permission from U.P. Pollution Control Board is required if the slaughtered meat is to be given to
other frozen meat unit for processing.

9. Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report from Boards
Laboratory, after issuing this certificate within one month and on quarterly basis from a certified / approved
laboratory under E.P. Act 1986 to the Board by LIMS Portal.

10. In compliance of the Central Pollution Control Board letter no.  F. No. B-
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treatéd effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge. - '

11. No effluent shall be discharge outside the factory premises in any. circumstances.

12. The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

13. The Unit shall install Piezometer for measurement of ground water level and the data generated from
Piezometer will be provided to the SPCB on monthly basis.

14. Industry shall maintain Online Continuous Effluent and emission Monitoring System (OCEMS) on ETP
and stack & connect it with SPCBs and CPCB server, before start of production as per the direction of
CPCB.

15. The industry shall install and maintain electromagnetic flow meter at water source and outlet of ETP, and-
maintain the records of water abstracted and recycled treated effluent. The treated effluent from the Effluent
Treatment Plant shall be used completely in the manufacturing process. -

16. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7
basis.

17. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

18. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

19. The industry shall operate as per norms 2 X 6 TPH BOILER with Multi Cyclone Dust Collector and Wet
Scrubber with 30 Meter Common Stack Height From Ground Level. Fuel for Boiler is BIOMASS
BRIQUETTES- 12 MT/DAY. Unit already Have 2 X 1010 KVA DG SET on RECD based, 1 X 500 KVA
DG SET WITH RECD Based and stack height as per norms. Fuel for DG sets is HSD as per required. Only
approved Fuel for Boiler and DG set is permitted as per direction given by CAQM. ‘

20. The APCS will be maintained and operated in such a manner that emissions always conform to the
standard laid down under the E.P Act 1986 as amended.

~ 21. As per the directions given by Commission for Air Quality Management in National Capital Region and
Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all
circumstances completely switch over to PNG or Bio Fuels latest by 30.09.2022. Industry should switch
over to PNG Fuel as soon as PNG supply is available in the area. Unit must use Rice
Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQM at point
no. 65. :

22. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM).

23. Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.

24. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
ANAND KUMAR i/ M
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Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.

25. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets.

26. The unit shall be monitored all sources of emissions. from Boiler/Thermopack etc. after fuel conversion
from Regional Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters as

per CAQM order.

27. DG sets under 800 KW have been fitted with Dual fuel system (70 %Gas + 30 %Diesel). For Capacity
‘of DG Sets (>298 kW to <800 kW)' where authorised/certified agencies for RECDs are still not available

provision of dual fuel system (70 % Gas + 30 % Diesel) in such DG Sets shall be considered as part

compliance of the Directions No 54 to 57 dated 08.02.2022 and use of DG Sets shall be permitted for

maximum 01 hour per day till September 30, 2023, in areas where gas infrastructure is available' as one-

time as per CAQM direction dated-16.12.2022.

28. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.

29. The industry shall maintain and operate bio filter properly so that no.odour problem is created within
premises and outside premises.

30. The industry shall ensure the proper handling and disposal of dung and ingesta.

31. The industry shall install a salt recovery unit at hide preservation section.

32. Industry shall submit stack/ambient air quality monitoring report from Boards Laboratory, after issuing
this certificate within one month and on quality basis from a certified / approved laboratory under E.P. Act

1986 to the Board.

33. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules

notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to

time .

34. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.

35. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.

Direct exposure of workers to fly ash & dust shall be avoided.

36. The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with

section- 21/22 of air Act 1981 (as amended respectively).

37. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.

38. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.

39:The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air

pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

40. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.

41, Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.

42. Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes

(Management and Transboundary) Rules, 2016, E-waste'(Management) Rules, 2016, Construction and
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Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.

43, The unit shall submit the audited balance sheet for the current year.

44. The industry shall establish Miyawaki forest inside the factory premises and outside the premises in
sufficient area the treated effluent from the ETP shall be used for forestation/irrigation within premises.
45. Minimum 33% of the land on which industry-is established will be covered by-the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle _160218.pdf.

ANAND KUMAR Digitally signed by ANAND KUMAR
: ANAND .
ANAND Date: 2024.12.30 11:03:28 +0530°
Environmental Engineer,

Incharge Circle-1

Copy to:

Regional Officer, U.P. Pollution Control Board, Ghaziabad to ensure the compliance of the conditions

-imposed in the certificate. ANAND KUMAR - Digitally signed by ANAND
© KUMAR ANAND
ANAND . Date:2024.12.30 11:03:39 +0530°

Environmental Engineer,
Incharge Circle-1
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